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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH
“NIZAM PLACE” (11™ FLOOR),
KOLKATA - 700020°

0.A.NO.253/z1,3 OF 2018
In the matter of :
An application under Section 19

of the Administrative Tribunal

_ Act, 1985.
And
In'the.matter of .
Sunil Biswas, son of late Anil

Chandra  Biswas, Village

(3
Muzaffar ~ Colony, P.O. .
. : Y 5-.
Bethuadahari, RS . -
| R
o Nakashipara, District Nadia,
SR West Bengal , PIN-741126.
' - Versus

1. Union of India, service
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through the Secretary, Bharat
Sanchar Nigam Limited having
its office -at iStafeman House,

Barakhémba Road, Connaught .

Place, New Delhi, Delhi -110

001.

2. The Chjef Managing Director,
Bharat Sanchar Nigam Limited,

having its office at Harish
P

Chandra | Mathur - Lane,

Janapath Road, Janapath, New

H

Delhi-110 001

3. The Chief General Managef,
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Bharat Sanchar Nigam Limited, . -7~
West Bengal Telecom, Circle,
1 No. Eouncil House Street,

Kolkata ~ 700 001
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4. The Assistant Director,

| | - Bharat Sanchar Nigam Limited,

| _ West Bengal ;iI‘elecom Circle, 1-,'

No. Council House Street,

Kolkata -~ 700 001.

5. . The '_G?neral Manager,

‘Telecom, Krishnagar Telecom

District, Krishnagar, District -

R

Nadia, Pin - 741 101.

6. The Ass_istant General

i | ~ Manager P HIR &

|‘.r, .
. ‘.}% .

ADMN/K&H/BSNL, Office. of

‘ h Q) ‘0“ J‘ o
the G.M.T. Krishnagar, Nadia*" ‘ﬁ_ﬁ?"'
Pin-741101. TN

. . 7. The.Sub-Divis;ional.Engineer,

ST Bharat SancharéNigarh Limited,

- Bethuadahari District ~ Nadia,

Pin - 741 126.
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No0.0.A.350/242/2018 = * * -~ u ¢ ' Date of order : 20.03.2018

Coram : Hon'ble Mr. A.K. Patnaik, Judicial Member
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Forthe‘applicant 5 ME;BL’Cﬁatterjee:"'co‘un'éel_f e

S M N:C.Saha, cOUngel i+ < ikt T g
For the respondents Mr R. Mukherjee counsel |

ORDER{ORAL)
Mr. A.K. Patnaik, J.M. _
B
The instant 0.A. has- been ‘flleé Ey%tﬂaagp%ant under Sectlon 19 of the
/

o

Central Administrative Trsbunals Ac‘t; 1985 pra ving for the following reI iefs:-

VA %)

a) To |ssuez-an appom?rﬁent :|ette ol the ‘ﬁjppllcant forthw&th on

compassronate ground(m die-iR /har a‘§s~c~ategory) man post in place of his
deceased father who dled~|n harnrgss,

f

e

b} To |ssu§e further dlrectlon uf on.\t\ﬁe respondentsgto keep one vacancy

in any post on compasf’b?\‘ate grou” ”'he dispos | of thlsiapphcatnon

Thereby challengm‘b fe i pugned spe;{ ng"tortfier dated 19.07:2017 and
20.07.2017 and myarEpresentatlon Hatedﬁz 09 20 7 be con5|dered

",
¢) Toi |ssue any oth;SEIET'or*ord rs aS*thIS Hon'ble Tnbunal deems fit
W
and proper.”

2. Heard Mr. B. Chatterjee, Id. counsel for the applicant. Ld. counsel for the

respondents Mr. R. Mukherjeg,is also present and heard.

3. The sum and substance of thé case as narrated by the |d. counsel for the
applicant are that the applicant is the only son of tate Anil Chandra Biswas who
was working under the respondents as Telephone Mechanic. It submitted by the

ld. counsel for the applicant that the father of the applicant, Sri Anil Chandra

Biswas died in harness while in service and thereafter the applicant approached
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the respondent authorities for, t;ornpa‘ssionate, .appointment. ‘ It is further
submitted. by Id. c}quns’eIJ for _:‘.the" appli'cén_t._-that‘-as:;nq step was;taken by the
respondents to gr.an:t him compassionate appointment despite.repe:éted requests,
he approached this Tribunal by ﬁIingAO.A.No.327 of 2017. Ld. cé)unsel for the
applicant submitted that the said O.A. was disposed, of by this Tribunal on
05.05.2017 with a direction upon the_ respondents to consider and dispose of the
representation of th'e applicantr'within a period of one month fror:n the date of
receipt of that order. The respondents w'ere.fﬁrther directed to take expeditious
steps for redressal .qf thezgrieva_nces- of the applicant within a further period of

three months in case the appl:cant levgnces Were found genuine. Ld. counse!

’ﬁ =i
i
for the applicant submltted ?\at in pursuance of the@ud\brder of th[s Tribunal the

respondent authorutte?ﬁ havesapal

19.07. 2017(AnnexurefA/8) w ere" : he. aﬁphcant'was mt:matld that his case was
: S+ I /ﬁ} N !
" tobe processed as'ip‘é_r,weighta paint Systemdfter gran"t"i}ng im family pension,

AN

" but till date the resp\ondent authorltles have r:g; gw;sn any}appomtment letter to

{’ W W /
the appllcant Being aggneved %henapphcant /rpade representation to the
. ™~ S
Telecom District Manager, Knshnanagar*sSSA Bharat Sanchar Nigam Limited,
Krishnanagar, Nadia :on 12.09.2017{Annexure A/10) ventilating his grievances

therein, but no reply has been received by the applicant till date, hénce, he has

approached this Tribuhal praying for the aforesaid reliefs.

4. It appears that the Id. counsgl{&for the applicant has not added the Teiecom
District Manager, Krishnanagar as respondent in f;ﬁis 0.A.  On our query, Id.
counsel for the applicant fairl\-/ submitted that due to inadvertence he could not
make the said authority a party in the O.A.. 'Ld. counsel for the applicant further

submitted that the applicant would be satisfied if he is permittéd to file a

g
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any other competentﬁauthonﬁ/ \2? 6?‘(1
r

cornprehensive ‘represé'niation"vé.htila"t‘“i‘ng"f his ‘gtievarices theréin to'the Télécom
District Manager, Krishnanagar, ‘Nadia arid the said authority or any other
competent respondent authority is directed to consider and dispose of the same

by passing a well reasoned order as per rules and regulations governing the field

within a specific time frame.
Though no nétice has been given to the respondents we are of the view
. - L. ,“ T RN .‘J-‘;.,.,‘._?,_"_H :.,' - = S ' T - '
that it would not be prejudicial to either of the sides if such prayer of the Id.
counsel for the applicant is allowed.

P e S f'rv.'r e A Y b e e

5.0 Accordmgly I|berty lS grven to. thevapplrcant to. f“ Ie. a- comprehensrve

......

mﬁif‘

representation ventllatmg ars‘{‘érrevances toft e Telecom District Manager,

Krishnanagar, Nadua;wrthm 15 -da‘?s '.lf‘:'sucgérepres‘}r‘\tatlon is made by the

w’

apphcant wrthrn 15 days the. TeIECo DIS rlct ' nager,.. ri hnanagar Nadia or
. ¥ 3 s :;

ispose of,ﬁh same by passing a
B RN

ighs,

weIl reasoned order as per rules ‘andleg atr overnr g the f eld wrthln a
50 & /

period of six weeks from the"date ofsrecerp' of the s4mé and communicate the

!y T /
decrsron to the applrcant forthw;th*-df«the-grievan e of the appllcant is found to
w

be genuine, then expeditious steps may:be taken by the respondents to grant the '

benefits to the appiitant within a further period of six weeks fron"j the date of .

taking decision in the matter..

6. Itis made clear that | havénot gone into the merits of the case and all the

points to be raised in the representation are kept open for consideration by the

‘respondent authorities as per riiles and guidelines-governing the field

8.  Liberty is given to the applicant to annex a copy of this order along with the

representation to be filed to the respondents.
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With the above observations the 0.A. is disposed of. No order as to cost.

" Judicial Member

sb

— i

1)

SN

ik ]

"

H
]
¢
.

] b § )
1 oo f
£
L]

£



